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•' 

Original· Ap,.l1oat1~n No.263 ef 28M 

. ~~inaL~~~:~::n No.264 of 2004 

with 

Original Application No~265 of 2~ • .. 
Al*A.baPi!l thh the 17th_iay ~£ M3.tch 2~. 

tbn 1ale Mr. Justice s.a. Singh, V .c .. 
tpn ~le tlr£• Q ,R, T~~~i. A.~ 

H.C~ Pandey son of late Sri Shiv Datt, Assistant, Division 

ef Biological Proc:lucts ID/lian Veterin•ry Re search Institute 

Izzatna.~ar. , Bareilly (U.P) ,962, Janakpur Avas 
. ' 

Vikas Colon)", Izatnagar, Bareilly (U.P) • 

••••••• Applicant in O.A. No.263/04 

2. G. C. Tewari son ~f l ate Sri R.D. T9wari, Assistant, 

Division of Biological Products Iooian Veterinary 

Research Institute Izatnagar, Bareilly (U.P), New 

Ty~e III Quarter No.9 I.v.rr.I Campus, Izatnagar, Bareilly • 

•• ••• - .A~plicant in O.A.No.264/04. 

3. J.D. Suntha son of ~ri H.~. Suntha, Assistant, 

. Division of Biological Products Ind ian V= terinary 
Fe search Institute I zatnag ar, Bare illy (U.P), R/o 

A-144 Kurmanchal Naqar, Pilibhit Read, Bareilly • 

•••••• Applicant in O.A.No.265/04. 
(B~, Advoc ate : Sri G.S.D Mis!u'a) 

Versus. 

1. President, lntHan Council of Agriculture Research 

Krishi Bhawan, New Delhi. 

2. Secretary, Iooian Council of Agriculture Reseurc h 

.Krishi Bhawan, ~~w Delhi. _./ 

3. Director, Indian Veterinary ~search Institute Izatnagar, 

Bareilly (U.P) 
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Asiistant Allministratbe ~ffioer, Estulisbment 

Sactt.n-1, · lDiian - ~terinary Institute Izatnatar, 
Beillf . (~.P) 

••••• Bispendents in O.A.Nos.263/04, 
o.A. No.264/04 am o.A.No.265/04. 

(By Alivocate : Sr i B.B. Sirohi) 

(B y Ho n 1lile ~. Justice s .• R. Si ngh, v.E;. ) 

ijear ci Sri G.S .. O. Mi. s hra learnecl counsel f or tre 
applicant , Sr i .B.B . Siro hi learned counse 1 for the res~ndents. 

2. Since conmon questions of law and fact involved 

in th:lse O.As are similar, it would be convenient to 

dispose therri of by a comrron order. 

3. Tte .reliefs clained in these O.As are that 

respondents may be d~rected to consider the applic 2nt's 

grievance as contended in the representation dated 17.02.2004; 

to declare tra .result of e>~amin~tion which has been held 

between 6.5.2002 to l0.05.2CCi2; and to declare tre 

result of the rest of vacancies of A.A.O. 

•· We are of the view that since too applicants 

have preferred representations for .reciressal of their 

grievance only Gn 17 .. 02. 2004 , trey ought to have approacood 

the Tribunal after six months from filing of the 

representation. It would meet the eons of justice, if the 

O.As are disposed of with direction to the Competent 

Authority to ccnslder and decide the representations. dated 

17. 02 . 2004. by passino a reasoned erder as early as possible 
/ 

befGre making any recruitment on t he basis of advertisement 

dated 
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